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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
CUTTACK BENCH 

ORDER SHEET 

Application No 	TT 	 /............. of 200 

Applicant(s) 	 R e s p o n d e n t (s)U/ Th ~~i~ 	 ....... 

Advocate for Applicant (s).(.. Advocate for Respondent(s) 

NOTES OF THE REGISTRY 
	

ORDERS OF THE TRIBUNAL 

- 	 . 

Regs

J.OMER DATID 2%170-2004. 

Non...paymt of the famjly psjon 

etcto the widow of retired emloyee,is the 

sukject matter of this Original Application 

filed ider secticti 19 of the Admjstratjve 

Trjlaunals Act,1851,It appears, the hus'd 

of the Appl1cit,ori retiremeit,was getting 

)SjOfl but)on his premature death,no 

family psionary bcrefits are given to 

the 	Uc eii t(widow of the retired Railway 
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ernployee); 	hfor wich she reresei,tedi 

to the Respond1tS/Rai1WaYS rder 

kmexure-A/1 dated 13,12.20)2 and ider 

nexure-A/2 dated 06.05,2003.No heed 

havino been paid to the riev'ce of the 

ADliCaitcaS raised ixider nexures-A/1 

nd A/2 dated 13-12-2002 and 6,5,2003the 

Aplicait has filed this Qrisina1 

Aplication uider section 15 of the 

Adrnjnistrative Tri1ixa1s Act,1985 for 

redressal of her çrievances. 

heard f4r,I3.P.Ydav,LYedA. 

Coxise1 a,)r)earjng for the AO)1jCai1aid 

'ir.P.C.Paida,1eaed Goise1 for the 

Ra lways on Shom a copy of this 0. A, 

has already been served. 

Since the grievances of the 

Applicait are still pending undisposed of 

with the Respondits,this O.A. is dis:osed 

of,at this admission stage,with diect1on 

to the Resxndents to ].00k to the gievaice 

of the Applicant s raised in heP 

re)resertation aid in the oresaitO.A.) 

aid passnecessary consequit1a1 orders wjthfr 

a neriod of 9(ninety) days from the date of 

receipt of a coy of this order. 

Send copies of this order)  a1orçwith 

copies of this 0ri.nal Aplicatn to the 

Resondents and free copies of this order be 

çiven to 1eaiied cot,sel for both sides. 
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